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CASE NO. :
Appeal (civil) 3126 of 2002

PETI TI ONER
Deepal G rishbhai Soni and O's.

RESPONDENT:
United India | nsurance Co. Ltd., Baroda

DATE OF JUDGVENT: 18/03/2004

BENCH
CJl, S.B. Sinha & S.H Kapadia.

JUDGVENT:
JUDGMENT

with C A 'No. 3127 of 2002, RP
(© No. 160 of 2002 in C. A No.
2573 of 2001, R P. (C No. 161 of
2002 in C A No. 2572 of 2001 and
C. A. No. 1680/ 2004 (arising out of
S.L.P. (© No. 708 of 2003)

S.B. SINHA, J :

Leave granted.in S.L.P. (C) No. 708 of 2003.

Ref erence to this Bench :

A Division Bench of this Court by an order dated
19. 04. 2002 doubting the correctness of 2-Judge Bench
decision in Oriental Insurance Co. Ltd. Vs. Hansrajbhai V.
Kodal a and Ot hers [(2001) 5 SCC 175] (Kodal a) has referred
the matter to a 3-Judge Bench whereby and whereunder the
proceedi ngs under Section 163-A of the Mtor Vehicles Act,
1988 (hereinafter referred to and called for the sake of
brevity as "the Act") has been held to be a fina
proceeding as a result whereof the clainants had been
debarred from proceeding with their further-clainms mde on
the basis of fault liability in terms of Section 165

t her eof .

Subj ect matter

The appeal s arise out of judgnent and order dated

9. 11. 2000 passed by the Hi gh Court of Cujarat at Ahnedabad
in First Appeal No. 2272 of 2000 whereby and whereunder the
clains of the appellants have been cal cul at ed [imting

the incone of the deceased at Rs.40,000/- per annum. Two
revi ew applications have al so been filed seeking review of
the judgnent and order passed in Kodala's case (supra).

An application under Article 136 of the Constitution of
India has also been filed nmarked as S.L.P. (C) No. 708 of
2003 arising out of the judgnent and order dated 28.8.2002
passed by the Hi gh Court of Hi machal Pradesh in F. A O [MWA]
No. 181 of 2001.
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Background Fact

The fact of the matter nmay be noticed from C A No.

3126 of 2002. The parents of the appellants herein net
with an untinmely death in an accident arising out of use of
a notor vehicle on or about 4.9.1998. The appellant No. 1
was at the relevant tinme a magjor and the other three
appel l ants were mnors.

The appellants filed two claimpetitions; one under
Section 163-A of the Act and the other under Section 166
thereof claimng conpensation for a sumof Rs. 4,97, 800/-
for the death of their nother, M. Prabhaben as also a sum
of Rs. 17, 30,900/- for the death of their father, Shr
G rishbhai Soni. Proceeding on the basis that in ternms of
Section 163-A of the Act, nerely an interimrelief was to be
granted, the Mdtor Accidents CaimTribunal in MAC Petition
No. 2133/1998 and M A C. Petition No. 2134/1998 vide its
order dated 24.3.2000 awarded a sum of Rs. 4,20,500/- and
Rs. 11,74,500/- respectively with interest at the rate of
12% per annumfromthe date of the application til
realisation. It is not in dispute that although while
passing the said order the learned Tribunal considered the
matter also on their own mnerits but directed that the
applications filed by the appellants herein purported to be
under Section 166 of the Act would be determ ned
separately.

The respondent - Insurance Conmpany being aggri eved by
and dissatisfied with the said order dated 24.3.2000
preferred appeal s before the Hgh Court of Cujarat at
Ahrmedabad. By reason of the inpugned judgnent, the Hi gh
Court having regard to the concession nade at the bar to the
effect that in view of the cap of annual inconme of Rs.
40, 000/ - as contained in the Second Schedul e appended to the
Act, the awarded anount should be reduced to Rs. 3, 24,500/-
fromRs. 4,20,500/- and to Rs. 3,78,500 fromRs. 11, 74,500/ -
respectively.

Whil e nmodi fying the order of the Tribunal in each of

the said appeals, the High Court clarified that the said sum
woul d be paid to the appellants herein by way of interim
conpensati on observing:

"It is also observed that as has been
agreed between the parties this whole
amount as indi cated above shall be

di shursed to the respondents at this
stage itself as per the apportionnment
ordered by the Tribunal for respective
respondents and there is no need to

i nvest 70% of the anpunt in the fixed
deposit etc., as has been ordered by the
Tri bunal and 100% of this anount i.e.
Rs. 3,24,500/- in First Appeal No. 2272
of 2000 and Rs. 3,78,500 in First Appea
No. 2273 of 2000, shall be disbhursed to
the respondents in each of these two
matters respectively. It nmay al so be
made very clear that in view of the
agreed position between the parties, we
have not enbarked upon the question of
interpreting Section 163-A and the
Schedul e and without entering into the
exercise of interpreting the rel evant
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provi si ons we have passed this order
only because both the sides have shown a
good gesture before us. At the tinme of
awar di ng of conpensati on under section
166 of the Act all the contentions
factual and legal as nmay be available to
the respective parties are open to be
agitated when the main petitions are
consi dered by the Tribunal."

Subm ssi ons :

M. Gaurab Banerjee, | earned senior counsel appearing

on behalf of the appellants and M. G L. Sanghi, |earned
seni or .counsel appearing on behalf of the review petitioners
woul d take us through the legislative history leading to
enact ment'_of Section 163-A of the Mtor Vehicles Act and
submit that the sane is indicative of the fact that an order
passed thereunder is interim.in nature.

The | earned counsel would urge that the said Act being
a beneficent |egislation deserves |liberal construction and
in that view of the matter the renedy available to a
cl ai mant against a tort feasor for obtaining a 'just’
conpensation in terms of Section 166 of the Act cannot be
taken away only because an interimaward has been nade in
terns of Section 163-A of the Act as in the said proceeding
actual loss suffered by the victimis not adjudicated upon
and nerely 'adequate conpensation’ on a structured fornula
is to be paid thereunder

The | earned counsel would point out that the said Act
provides for exercise of an option limted only to filing of
a claimapplication under Section 140 and Section 163-A,
and, thus, the renedy under Section 166 is not barred.

The | earned counsel would contend that a ceiling has
been provided in the Second Schedul ed so far as incone of
the victimis concerned to the extent of Rs. 40,000/- per
annumis also indicative of the fact that the conpensation
payabl e thereunder is only interimin nature and the sum
awarded in the said proceeding is to be adjusted as and when
a final award is passed in ternms of Section 168 of the Act.
The | earned counsel would submit that it is judicially
accepted that the Second Schedul e appended to the Act
contains a |large nunber of anomalies and in that viewof the
matter a proceedi ng under Section 163-A should not be held
to be a final one.

M. Banerjee would urge that upon a proper analysis of
the schene of the Act it would appear that the concept of
"no fault liability is envisaged both under Section 140 of
the Act and Section 163-A thereof and the proceedi ng
t hereunder being alternative to each other providing for
identical rights and liabilities, an order under Section 140

being not final; there is no reason as to why an award
made under Section 163-A thereof should be treated to be
final

The | earned counsel woul d contend that the Bench in
deci di ng Kodal a (supra) not only failed to take into
consi deration the |legislative history of the Act but also
ms-interpreted the scheme and structure thereof. The Bench
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in Kodala (supra), the | earned counsel would argue,
furthernore failed to consider the effect of the Act which
is beneficent in nature and, thus, was required to be
construed liberally. Right to prosecute a remedy under
conmon | aw rmust be barred either expressly or by necessary
i mplication and such a bar having not been provided as
regard a proceedi ng under Section 163-A of the Act, it is
i nconcei vabl e, the | earned counsel would subnit, that a
renmedy provided for under the statute would not be made
available to the suitor.

The | earned counsel would contend that the Bench
deci di ng Kodal a (supra) msinterpreted and m sconstrued the
expression "any other |aw' appearing in Sub-Section (5) of
Section 140 to nean "any other law for the time being in
force as, for exanple, the W rknmen' s Conpensation Act,

1923". The said expression, the |earned counsel would
contend, woul d enbrace al so the other provisions of the said
Act. According to the |earned counsel, the expressions

"any other law' would by necessary inplication include the
ot her provisions of the Mtor Vehicles Act having regard to
the fact that the remedies provided for under Sections 163-A
and 166 are distinct and separate and are based on

different legal regines. It was pointed out that whereas
under the former "adequate and rational conpensation" is
provided for, the |atter provides for "just compensation”.

M. Jitendra Sharma, |earned senior counsel appearing
on behal f of the respondents, on-the other hand, would
submit that Section 163-A which was introduced by the
Parlianment in the year 1994 carries absolutely a different
schene vis-‘-vis '"no-fault liability introduced in the year
1982 in Motor Vehicles Act, 1939 which was in pari materia
with Section 140 in the 1988 Act. By enacting Section 163-
A, M. Sharnma woul d contend, an exception to the provisions
of Section 166 was made out for the purpose of inplenmenting
the principles of social justice.

Drawi ng our attention to the Second Schedul e appended
to the Act, the | earned counsel would subrmit that the very
fact that in terns thereof, one-third of the total incone is
to be excluded fromthe total anpunt of conpensation and
further certain provisions relevant for conputation of tota
amount of conpensation payabl e thereunder have been provided
for, is not itself suggestive of the fact that thereby the
paynment directed thereunder is not by way of an interimor
on account payment but is a final one.

LEGQ SLATI VE HI STORY:

A claimfor damages owing to injuries suffered by
reason of negligence on the part of the driver of a notor
vehicle used to be governed only by law of tort. The I|ndian
Mot or Vehicles Act, 1914 is the first enactnment relating to
notor vehicles. The Motor Vehicles Act, 1939 which repl aced
the 1914 Act consolidated and anended the law relating to
nmotor vehicles in India. Under the 1939 Act as al so the
Fatal Accidents Act, 1855 conpensation was solely based on
|aw of tort. The civil courts had the jurisdiction to try a
suit claimng conpensation by the plaintiffs for injuries or
danmages suffered by them by a party whose action had
inflicted the injury. In the year 1956, the Mdtor Vehicle
Accidents Cains Tribunals were established to deal with
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such clains purported to be for providing speedy trial
However, proof of negligence was a condition precedent for
grant of conpensation under the 1939 Act.

The 85th Law Commission in its report submitted in
May, 1980, proposed two new neasures, i.e. (i) introduction
of Section 92-A in the Mdtor Vehicles Act, 1939 by which the
doctrine of liability without fault was to be introduced
and, (ii) the inposition of strict liability as regard death
or bodily injury caused by the accident or nature specified
in Section 110(1) thereof. Recomrendations were al so made
by the Law Conmi ssion to the effect that claimon fault
basi s should be barred but the sane had not been accepted by
the Parliament.

Whi | e maki ng the aforementi oned recommendati ons, the
Conmi ssion referred to the foll.ow ng observati ons made by
this Court in Bishan Devi and others Vs. Sirbaksh Singh and
Anr. [(1980) 1 SCC 273]:

"the law as it stands requires that the
cl ai mant shoul d prove that the driver of
the vehicle was guilty of rash and
negligent driving."

By reason of Section 92-A, 92-B in Mtor Vehicles Act,
1939 inserted in the year 1982, a sumof Rs. 15,000/- was to
be provided in case of death anda sum of Rs. 75,000/- in
respect of pernmanent disabl enent by introducing the concept
of "no-fault liability". The ampount of conmpensation
however, had been revised fromtime to tine.

The Law Commi ssi on furthernore reconmrended for | aying
of a schene in terns whereof the victins of "hit and run
accident’ could claimconpensation where the identity of the
vehicle involved in the accident was unknown. Yet ‘again
the 199th Law Conmission in its report submtted in 1987
stated the law as it stood then in the following termns:

"the law as it stands present, save the
provisions in chapter VIIA inserted by
the Motor Vehicles (Anendnent) Act,

1982, enables the victimor the
dependants of the victimin the event of
death to recover conpensati on on proof
of fault of the person liable to pay the
conpensation and which fault caused the
harm "

The present Act came into force thereafter in terns
whereof inter alia Sections 92-A to 92-E of the 1939 Act
were replaced by Sections 140 to 144 whereby and whereunder
the anount of conpensation in case of death was raised to
Rs. 50, 000/- and for permanent disablenment to Rs. 25, 000/-.
However, having regard to nunber of representations received
fromvarious quarters, a review conmttee was constituted by
the Governnment of India in the year 1990 to exam ne the sane
and review such provisions of the said Act, as may be found
necessary. In terns of the recommendati ons of the Review
Conmittee as al so the Transport Devel opment Council, the Act
was thereafter anended in the year 1994 in terms whereof a
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new pre-deternmined formula in the formof Section 163-A for
paynment of conpensation to road accident victinms on the
basis of age and income on a no-fault basis was provided.

STATUTCORY PROVI SI ONS

Chapter X of the said Act provides for liability
without fault in certain cases. Section 140 provides for
l[iability upon the owner of the vehicle to pay conpensation
on the principle of no fault. The said provision reads
t hus:

"140. Liability to pay conpensation in
certain cases on the principle of no
fault. - (1) Were death or permanent

di sabl enent of any person has resulted
from an acci dentari sing out of the use
of a notor vehicle or notor vehicles,

t he owner of the vehicle shall, or, as
the case may be, the owners of the
vehicles shall, jointly and severally,

be liable to pay compensation in respect
of such death or disablenent in
accordance with the provisions of this
section.

(2) The anount of conpensation which
shal | be payabl e under sub-section (1)
in respect of the death of any person
shall be a fixed sumof fifty thousand
rupees and the anmpunt of conpensation
payabl e under that sub-section in
respect of the pernanent disabl enment of
any person shall be a fixed sum of
twenty-five thousand rupees.

(3) In any claimfor conpensation under
sub-section (1), the clainant shall not
be required to plead and establish that
the death or pernanent disablenment in
respect of which the claimhas been nade
was due to any wongful act, neglect or
default of the owner or owners of the
vehicl e or vehicles concerned or of any
ot her person.

(4) A claimfor conpensation under sub-
section (1) shall not be defeated by
reason of any wongful act, neglect or
default of the person in respect of
whose death or permanent di sabl enent the
cl ai m has been nade nor shall the
guantum of conpensation recoverable in
respect of such death or permanent

di sabl enent be reduced on the basis of
the share of such person in the
responsibility for such death or

per manent di sabl ermrent .

(5) Notwi thstandi ng anyt hi ng cont ai ned
in sub-section (2) regardi ng death or
bodily injury to any person, for which
the owner of the vehicle is liable to

gi ve conpensation for relief, he is also
liable to pay conpensati on under any
other law for the time being in force
Provi ded that the ampunt of such
conpensation to be given under any ot her
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| aw shall be reduced fromthe anopunt of
conpensati on payabl e under this section
or under Section 163-A."

Sections 141 and 142 of the said Act read as under

"141. Provisions as to other right to

cl ai m conpensation for death or

per manent di sablement. - (1) The right
to clai mconpensati on under Section 140
in respect of death or pernanent

di sabl enent of any person shall be in
addition to any other right, except the
right to claimunder the schenme referred
to in Section 163-A (such other right
hereafter in this section referred to as
the right on the principleof fault) to
cl ai m compensation-in respect thereof
under any ot her provision of this Act or
of any other law for the time being in
force.

(2) A claimfor conpensation under
Section 140 in respect of death or

per manent di sabl ement “of any person
shal | be di sposed of as expeditiously as
possi bl e and where /conpensation is
clainmed in respect of such death or

per manent di sabl ement under Section 140
and al so in pursuance of any right on
the principle of fault, the claimfor
conpensati on under Section 140 shall be
di sposed of as aforesaid in the first

pl ace.

(3) Notwi thstandi ng anyt hi ng cont ai ned
in sub-section (1), where in respect of
the death or pernmanent disablenment of
any person, the person liable to pay
conpensati on under Section 140 is al so
liable to pay conpensation in accordance
with the right on the principle of
fault, the person so |iable shall pay
the first-menti oned compensation and -
(a) if the anpbunt of the first-mentioned
conpensation is |less than the anmount of
the second- nenti oned conpensation, he
shall be liable to pay (in addition to
the first-menti oned conpensation) only
so much of the second-nentioned
conpensation as is equal to the anopunt
by which it exceeds the first-nmentioned
conpensati on;

(b) if the anpbunt of the first-nentioned
conpensation is equal to or nore than
the ampbunt of the second-nentioned
conpensati on, he shall not be liable to
pay the second-nentioned conpensation
142. Permanent disablenment. -For the

pur poses of this Chapter, pernanent

di sabl enent of a person shall be deened
to have resulted froman accident of the
nature referred to in sub-section (1) of
section 140 if such person has suffered
by reason of the accident, any injury or
injuries involving:-

(a) permanent privation of the sight
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of either eye or the hearing of
either ear, or privation of any
nmenber or joint; or

(b) destruction or permanent
i mpairing of the powers of any
nmenber or joint; or

(c) pernanent disfiguration of the
head or face."

Section 144 provides for a non-obstante cl ause.

Section 163-A was inserted by Act 54 of 1994 which cane
into force from 14.11.1994.. The sai d provi sion has been
inserted to provide for a new pre-determ ned structured
formul a for payment of conpensation to road accident victins
on the basis of age/ incone of the deceased or the person
suf fering permanent di sabl enent.

Sections 163-A and 163-B read thus:
"163- A. Special provisions as to
paynment of conpensation on structured-
fornmula basis. - (1) Notw thstanding
anything contained in this Act or in any
other law for the tine being in force or
i nstrument having the force of |aw, the
owner of the motor vehicle or the
aut horised insurer shall be liable to
pay in the case of death or pernanent
di sabl enent due to accident arising out
of the use of notor vehicle,
conpensation, as indicated in the Second
Schedul e, to the legal heirs or the
victim as the case may be.
Expl anation. - For the purposes of this
sub-section, 'pernmanent disability’
shal | have the sane neani ng and extent
as in the Wrrknmen’s Conpensati on Act,
1923 (8 of 1923).
(2) In any claimfor conpensation under
sub-section (1), the clainant shall not
be required to plead or establish that
the death or pernanent disablenment in
respect of which the claimhas been nade
was due to any wongful act or negl ect
or default of the owner of the vehicle
or vehicles concerned or of any other
per son.
(3) The Central CGovernnent may, keeping
in viewthe cost of living by
notification in the Oficial Gazette,
fromtime to time anend the Second

Schedul e.
163-B. Option to file claimin certain
cases. - \Were a person is entitled to

cl ai m conpensati on under Section 140 and
Section 163-A, he shall file the claim
under either of the said sections and
not under both."

The second schedule referred to in Section 140 of the
Act provides for a structured formula for the purpose of
grant of conpensation to a third party involved in fata
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accident/injury. By reason thereof a nultiplier systemis

i ntroduced pursuant whereto and in furtherance whereof the
amount of conpensation is required to be cal cul ated havi ng
regard to the age of the victimand his annual incorme.
However, in terns of the note appended to the said Schedul e
the anmpbunt of conpensation so arrived at in the case of

fatal accident, the clains is to be reduced by one-third, in
consi deration of the expenses which the victi mwould have

i ncurred towards maintaining hinself, had he been alive.

Clause (2) of the said Second Schedul e provides that
the anmpbunt of conpensation shall not be | ess than Rs.
50,000/-. It also provides for grant of conpensation under
several heads, nanely, (3) General Damages in case of death,
(4). CGeneral Danmges in-case of injuries and disabilities,
(5). Disability in non-fatal accidents and (6) notiona
i ncome for conpensation to those who had no income prior to
acci dent.  However, the maxi num anount which is to be paid
under the different heads had al so been specified.

Chapter XIl deals with constitution of clains
tribunals, application for conpensation, option regarding
clains for compensation in certain cases, award of the
clains tribunal etc.. Sections 166, 167 and 168 read thus:
"166. Application for conpensation. -

(1) An application for conpensation
arising out of an accident of the nature
specified in sub-section (1) of section
165 may be made-

(a) by the person who has sustained the
injury; or

(b) by the owner of the property; or

(c) where death has resulted fromthe
accident, by all or any of the |Iega
representatives of the deceased; or

(d) by any agent duly authorised by the
person injured or all or any of the

| egal representatives of the

deceased, as the case may be:

Provi ded that where all the | ega
representatives of the deceased have not
joined in any such application for
conpensation, the application shall be
made on behal f of or for the benefit of
all the legal representatives of the
deceased and the | egal representatives
who have not so joined, shall be

i npl eaded as respondents to the
application.

(2) Every application under sub-section
(1) shall be made, at the option of the
claimant, either to the Clains Tribuna
havi ng jurisdiction over the area in
whi ch the accident occurred or to the
Clains Tribunal within the local limts
of whose jurisdiction the claimant
resides or carries on business or within
the local limts of whose jurisdiction
t he defendant resides, and shall be in
such formand contain such particulars
as may be prescribed:

Provi ded that where no claimfor
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conpensati on under section 140 is nmde
in such application, the application
shall contain a separate statenent to
that effect immediately before the
signature of the applicant.

(3) * %

(4) The dains Tribunal shall treat any
report of accidents forwarded to it
under sub-section (6) of section 158 as
an application for conpensation under
this Act.

167. Option regarding clains for
conpensation in certain cases. -

Not wi t hst andi ng anything contained in
the Worknen's Conpensation Act, 1923 (8
of 1923) where the death of, or bodily
injury to, any person gives rise to a

cl ai m for .conpensati on under this Act
and al so under the Worknen’s
Conpensation Act, 1923, the person
entitled to conmpensati on nay w t-hout
prejudice to the provisions of Chapter X
cl ai m such conpensation under either of
those Acts but not under both.

168. Award of the daims Tribunal. -On
recei pt of an application for
conpensati on nmade under section 166, the
Clainms Tribunal shall, after giving
notice of the application to the-insurer
and after giving the parties (including
the insurer) an opportunity of being
heard, hold an inquiry into the claim
or, as the case may be, each of the
clainms and, subject to the provisions of
section 162 may make an award
determ ni ng the anpbunt of conpensation
whi ch appears to it to be just and

speci fying the person or persons to whom
conpensation shall be paid and in naking
the award the C ains Tribunal shal

speci fy the amount which shall be paid
by the insurer or owner or driver of the
vehicle involved in the accident or by
all or any of them as the case may be:
Provi ded that where such application
makes a claimfor conpensation under
section 140 in respect of the death or
per manent di sabl ement of any person,
such claimand any other claim(whether
made in such application or otherwi se)
for conpensation in respect of such
death or pernmanent disabl enment shall be
di sposed of in accordance with the
provi si ons of Chapter X

(2) The dains Tribunal shall arrange
to deliver copies of the award to the
parties concerned expeditiously and in
any case within a period of fifteen days
fromthe date of the award.

(3) When an award is made under this
section, the person who is required to
pay any amount in ternms of such award
shall, within thirty days of the date of
announcing the award by the C ai ns
Tri bunal , deposit the entire anpunt
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awarded i n such manner as the C ai ns
Tri bunal nay direct."

Section 176 provides for the rule naking power. The
State of CGujarat in exercise of the said power made rul es
known as Cujarat Mdtor Vehicle Rules. Rule 211 provides for
the procedure regardi ng conpensation arising out of
accident. Sub-rule (1) of the said rule reads thus:

"(1) An application for compensation
under sub-section (1) of section 166
shall be nade to the Clains Tribunal in
Form Conp. A, and shall contain the
particulars specified in that form"

The rules franmed by the State of Cujarat al so provide
for the forms internms whereof the applications for claim
are required to be filed. FormConp. Ais the format for
filing application for conpensation arising out of the use
of notor vehicles. The follow ng colums inter alia are
required to be filled up:

"10. Brief particulars of the

accident. .. Y

11. Quantum of conpensati on cl ai ned and
basi s t her eof "

However, Rule 231 provides for procedure regarding
conpensation on the principle of no-fault which is.in the
foll owi ng ternmns:

"231. Procedure regardi ng conpensation
on the principal of no fault:-

Not wi t hst andi ng anything contained in
rules 211 to 230 and 232 in the case of
a claimfor conpensation under Chapter X
of the Act, the procedure shall be as
foll ows, nanely: -

(1) An application for conpensation
shall be made to the Cains Tribunal in
Form CWF, in triplicate, and shal
contain the particulars specified in
that form

(2) The application shall be acconpanied
by a fee of ten rupees in the form of
Court fee stanps, and the follow ng
document s, nanely:

(1) First Information Report;

(ii) Injury certificate or Post-
nortemreport in case of death;

(iii) Heirship certificate in case of
deat h;

(iv) Certificate fromthe registering
aut hority regardi ng ownership of

the vehicle involved in the

acci dent;

(v) Particul ars of insurance of the
vehicle involved in the

acci dent .
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(3) No fees shall be charged for process
of application for conpensati on nmade
under this rule.

(4) The dains Tribunal shall dispose of
the application for conpensation wthin
six weeks fromthe date of receipt of
such application.

(5) For the purpose of adjudicating and
awarding the claim the Cains Tribuna
shall follow the procedure of summary
trial as contained in Chapter XXl of the
Code of Crimnal Procedure, 1973.

(6) The dains Tribunal shall not reject
any application made under this rule on
the ground of -any technical defect, but
shal | give notice to the applicant and
get the defect rectified.

(7) For the purpose of adjudicating and
awardi ng the claim the Cl ains Tribuna
shal | obtain whatever information and
docunent consi dered necessary by it from
the police, nedical and other
authorities.

(8) On receipt of the application for
conpensation, the Cains Tribunal shal
give notice to the owner, and the
insurer, if any, of the vehicle involved
in the accident, directing themto
appear on a date not |ater than ten days
fromthe date of issue of such notice
The date so fixed for such appearance
shall also be not later than fifteen
days fromthe receipt of the application
for compensation. The Cains Tribuna
shall state in such notice that, in case
they fail to appear on such appointed
date, the Tribunal shall proceed exparte
on the presunption that they have no
contention to make agai nst the award of
conpensati on.

(9) The dains Tribunal shall proceed
with the application for conpensation
on the basis of -

(i) First Information Report;
(ii) Injury certificate or Post-
nortemreport in case of death;
(iii) Regi stration certificate of the
notor vehicle involved in the

acci dent;

(iv) Cover note, certificate of
i nsurance or the policy,

relating to the insurance of the
vehicle against third party

risks;

(v) The nature of the treatnment
given by the nedical officer who
has treated the victim
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(10) The dains Tribunal, in passing the
orders, shall make an award of
conpensation of twenty five thousand
rupees in respect of the death, and of
twel ve thousand rupees in respect of the
per manent di sabl ement, to be paid by the
owner or insurer, of the vehicle

i nvol ved in the accident.

(11) Where compensation is awarded to
two or nore persons, the Clains Tribuna
shal | al so specify the anpbunt payable to
each of them

(12) The dains Tribunal, in passing the
orders, shall also-direct the owner or

i nsurer, of the vehicle involved in the
accident, 'to pay the anmpunt of
conpensation to the claimant wthin
thirty days fromthe date of the said
orders.

(13) Where the Caims Tribunal thinks
that the actual paynent to the clai mant
is likely to take tinme because of the
identification and the fixation of the
| egal heirs of the deceased, the Cains
Tri bunal may call for the anpunt of
conpensati on awar ded, -to be deposited
with the Tribunal and then proceed wth
the identification of the legal heirs
for deciding the paynent of conpensation
to each of the legal heirs."

In terns of the aforenentioned rule, an application for
conpensation in respect of liability without fault is
required to be filed w thout any particular as regard'the
acci dent having regard to the fact that by reason thereof,
fault on the part of the driver of the notor vehicle is
required to be pl eaded or proved.

ANALYSI S OF THE RELEVANT PROVI SI ONS

The rel evant provisions of the Act are beneficial in
nature. The Act indisputably is in the nature of a socia
wel fare | egi sl ation.

The provisions as regard no fault liability evidently
were inserted having regard to the fact that the road
accidents in India had touched a new height and at least in
some of the cases it was found that rash or negligent
driving causing death or injury to the innocent persons
could not be proved. Whereas in terns of Section 140 of the
Act a statutory liability has been cast upon the owner in
case of death or pernanent disablenment; both under Section
163- A as also Section 166 of the Act, the insurer had been
made responsi bl e.

It is true that in terms of Section 163-B of the Act an
option had been provided for so as to enable a person to |ay
a claimfor conpensation either under Section 140 or Section
163- A and not under both but having regard to the schene of
the Act, the same was not necessary.
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Section 163-A was introduced in the Act by way of a
soci al security scheme. It is a code by itself. It appears
fromthe Objects and Reasons of the Mtor Vehicles
(Amendrent) Act, 1994 that after enactnent of the 1988 Act
several representations and suggestions were nmade fromthe
State Governnents, transport operators and nenbers of public
inrelation to certain provisions thereof. Taking note of
the observations nmade by the various Courts and the
difficulties experienced in inplenenting the various
provi sions of the Mtor Vehicles Act, the Government of
I ndi a appointed a Review Conmttee. The Review Conmittee in
its report nmade the follow ng recomrendati ons:

"The 1988 Act provides for enhanced
conpensation for hit and run cases as
well as for no fault liability cases.

It al so provides for paynent of
conpensation on proof-of-fault basis to

the extent of actual liability incurred
whi ch ul timatel'y neans an unlinited
liability in accident cases. It is

found that the determination of
conpensation takes a long tine.
According to information available, in
Del hi al one there are 11214 cl ai ns
pendi ng before the Mtor Vehicle
Accidents Tribunals, ‘as on 31.3.1990.
Proposal s have been made fromtime to
time that the finalisation of
conpensation clains would be greatly
facilitated to the advantage of the

clai mant, the vehicle owner as well as
the I nsurance Conpany if a system of
structured conmpensati on can be

i ntroduced. Under such a system of
structured conpensation that is payable
for different clauses of cases depending
upon the age of the deceased, the
nmonthly incone at the tine of death, the
earning potential in the case of the

m nor, |oss of income on account of |oss
of linmb etc., can be notified. The

af fected party can then have the option
of either accepting the lunp sum
conpensation as is notified in that
schene of structured compensation or of
pursuing his claimthrough the norma
channel s.

The General |nsurance Conpany with
whom the matter was taken up, is
agreeable in principle to a schenme of
structured conpensation for settlenent
of clains on "fault liability" in
respect of third party liability under
Chapter XI of MV. Act, 1988. They have
suggested that the claimants shoul d
first file their Clains with Mtor
Accident C ains Tribunals and then the
insurers may be allowed six nonths tine
to confirmtheir prima facie liability
subj ect to the defences avail abl e under
Mot or Vehicles Act, 1988. After such
confirmations of prinma facie liability
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by the insurers the clainmants shoul d be
required to exercise their option for
conciliation under structured
conpensation forrmula within a stipul ated
tinme."

The recomendati ons of the Review Committee and
representations frompublic were placed before the Transport
Devel opnent Council for seeking their views pursuant whereto
several sections were anmended. Section 163-A was inserted
in the Act to provide for paynent of conpensation in notor
acci dent cases in accordance with the Second Schedul e
providing for the structured formula which may be anmended by
the Central CGovernnment fromtime to tine.

Section 140 of the Act dealt with interimconpensation
but by inserting Section 163-A, the Parlianent intended to
provi de for maki ng of an award consisting of a pre-
determi ned sumwi thout insisting on a long-drawn trial or
wi t hout proof of negligence in causing the accident. The
Amendnment was, thus, a deviation fromthe comon | aw
l[iability under the Law of Torts and was al so in derogation
of the provisions of the Fatal Accidents Act. The Act and
the Rules franed by the State in no uncertain ternms suggest
that a new devi ce was sought to be evolved so as to grant a
qui ck and efficacious relief to the victins falling within
the specified category. The heirs of the deceased or the
victimin terns of the said provisions were assured of a
speedy and effective renedy which was not available to the
cl ai mants under Section 166 of the Act.

Chapter XI was, thus, enacted for grant of inmediate
relief to a section of peopl e whose annual incone is not
nore than Rs. 40,000/- having regard to the fact that in
terms of Section 163-A of the Act read with the Second
Schedul e appended thereto; conpensation is to be paid on a
structured fornmula not only having regard to the age of the
victimand his inconme but also the other factors relevant
therefor. An award made thereunder, therefore, shall be in
full and final settlenent of the claimas would appear from
the different colums contained in the Second Schedul e
appended to the Act. The sane is not interimin nature.

The note appended to colunmm 1 which deals with fata
accidents makes the position furthernmore clear stating that
fromthe total anobunt of conpensation one-third thereof is
to be reduced in consideration of the expenses which the

vi cti mwoul d have incurred towards maintaini ng hinsel f had
he been alive. This together with the other heads of
conpensation as contained in colum Nos. 2 to 6 thereof

| eaves no manner of doubt that the Parliament intended to

| ay a conprehensive scheme for the purpose of grant of
adequat e conpensation to a section of victins who would
require the anount of conpensation w thout fighting any
protracted litigation for proving that the acci dent occurred
owi ng to negligence on the part of the driver of the notor
vehicle or any other fault arising out of use of a notor
vehi cl e.

The subm ssion of |earned counsel appearing on behalf
of the appellants to the effect that Sections 140 and 163-A
provide for similar scheme cannot be accepted for nore than
one reason. Paynment of the amount in terns of Section 140
of the Act is ad hoc in nature. A clai mnmade thereunder, as
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has been noticed hereinbefore, is in addition to any ot her
cl ai mwhi ch nmay be made under any other law for the tine
being in force. Section 163-A of the Act does not contain
any such provision.

Section 163-A of the Act is interlinked with severa
sections of Chapters Xl and XIl thereof. Section 140
i nposes a liability upon the owner of the vehicle to pay
conpensati on where death or permanent disabl ement of any
person has resulted from accident arising out of the use of
a notor vehicle. By reason of the said provision a fixed
sumis to be paid.

Sub- Section (4) of Section 140 provides that the claim
for conpensation under sub-section (1) thereof shall not be
def eated by reason of any wongful act, neglect or default
of the person in respect of whose death or pernanent
di sabl enent the cl ai mhas been made nor the quantum of
conpensati'on recoverable in respect of such death or
per manent' di sabl erent be reduced on the basis of the share
of such personin the responsibility for such death or
per manent di sabl ement. Sub-section (5) of Section 140 of
the Act categorically provides that the obligation of the
owner of the vehicle shall not be in derogation of any
statutory |l aw cast 'upon the owner of the vehicle to pay
conpensati on under any other law for the tinme being in force
subj ect, however, to the condition ashas been laid down in
the proviso appended thereto that the anpbunt of such
conpensation to be gi ven under any other |aw should be
reduced fromthe anount of conpensation payabl e thereunder
or Section 163-A

Section 163-A which has an overriding effect provides
for special provisions as to paynent of conpensation on
structured fornula basis. Sub-Section (1) of Section 163-A
contai ns non-obstante clause in terms whereof the owner of
the notor vehicle or the authorised insurer is liable to pay
in the case of death or permanent di sabl enent due to
accident arising out of the use of notor vehicle,
conpensation, as indicated in the Second Schedule, to the
legal heirs or the victim as the case may be. Sub-Section
(2) of Section 163-Ais in pari materia w th Sub-Section (3)
of Section 140 of the Act.

Section 163-A does not contain any provision identica
to Sub-Section (5) of Section 140 which is also indicative
of the fact that whereas in terns of the latter, the
liability of the owner of the vehicle to give conpensation
or relief under any other law for the time being.in force
continues subject of course to the effect that the anount
pai d t hereunder shall be reduced fromthe anmount of
conpensati on payable wunder the said Section or Section
163- A

By reason of the Section 163-A, therefore, the
conpensation is required to be determ ned on the basis of a
structured fornula whereas in terns of Section 140 only a
fixed amount is to be given. A provision of |aw providing
for conpensation is presumed to be final in nature unless a
contra indication therefor is found to be in the statute
ei ther expressly or by necessary inplication. Wile
granting conmpensation, the Tribunal is required to
adj udi cate upon the di sputed question as regard age and
i ncome of the deceased or the victim as the case may be.
Unli ke Section 140 of the Act, adjudication on severa
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i ssues arising between the parties is necessary in a
proceedi ng under Section 163-A of the Act.

Deci sions rendered by this Court are gal ore where
conput ati on as regard the amount of conpensation has been
related to multiplier method invol ving ascertai nment of |oss
of dependency and capitalizing the same by appropriate
multiplier. (See General Manager, Kerala State Road
Transport Corporation, TrivandurmVs. Ms. Susama Thonmas
and others, (1994) 2 SCC 176). The structured formul a
provided for in the Second Schedul e al so provides for
simlar concept as regard determ nation of the anpunt of
conpensati on.

Apart fromthe fact that conpensation is to be paid by
applying multiplier nethod under the Second Schedul e ot her
rel evant factors, nanely, reduction of one-third in
consi deration of the expenses which the victi mwuld have
i ncurred towards maintaining hinself, general danmmges in
case of death as also in the case of injuries and
di sabilities as also the disability in non-fatal accidents,
a notional incone for compensation to those who had no
i ncome prior to accident are provided for, are required to
be considered which is also a clear pointer to the fact that
thereby the Parlianment intended to provide for a fina
amount of conpensation and not an interimone.

The schemne envi saged under ~Section 163-A, in our
opi nion, | eaves no manner of doubt that by reason thereof
the rights and obligations of the parties are to bhe
determ ned finally. The anmount of conpensati on payabl e
under the aforenentioned provisions is not to be altered or
varied in any other proceedings. It does not contain any
provi sion providing for set off against a higher
conpensation unlike Section 140. In ternms of the said
provision, a distinct and specified class of citizens,
nanel y, persons whose incone per annumis Rs. 40, 000/- or
| ess is covered thereunder whereas Sections 140 and 166
cater to all sections of society.

It may be true that Section 163-B provides for an
option to a claimant to either go for a claimunder Section
140 or Section 163-A of the Act, as the case nay be, but the
same was inserted 'ex-abundanti cautela’ so as to renpbve any
m sconception in the mnd of the parties to-the Iis having
regard to the fact that both relate to the claimon the
basis of no-fault liability. Having regard to the fact that
Section 166 of the Act provides for a conplete machinery for
laying a claimon fault liability, the question of giving an
option to the claimant to pursue their clains either under
Section 163-A or Section 166 does not arise. |If the
subm ssion of the | earned counsel is accepted the sane woul d
lead to an incongruity.

Al t hough the Act is a beneficial one and, thus,
deserves liberal construction with a view to inplenenting
the legislative intent but it is trite that where such
beneficial |egislation has a scheme of its own and there is
no vagueness or doubt therein, the court would not trave
beyond the sane and extend the scope of the statute on the
pretext of extending the statutory benefit to those who are
not covered thereby. (See Regional Director, Enployees’
State Insurance Corporation, Trichur Vs. Ramanuja Match
I ndustries, [AIR 1985 SC 278 : (1985) 1 SCC 218].
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The decision of this Court in Kunal Singh Vs. Union of
I ndia and Another [(2003) 4 SCC 524] relied upon by M.
Banerj ee cannot be said to have any application whatsoever
in the instant case as therein this Court while considering
the provisions of Section 47 of the Persons with
Disabilities (Equal Opportunities, Protection of R ghts and
Full Participation) Act, 1995 held that the | anguage thereof
is plain and certain statutory obligation on the enpl oyer
was cast to protect an enployee acquiring disability during
service and only in that situation, it was observed:

"9...1n construing a provision of a
soci al beneficial enactment that too
dealing with di sabl ed persons intended
to give them equal opportunities,
protection of rights and ful
participation, the viewthat advances
the object of the Act and serves its

pur pose nust be preferred to the one

whi ch obstructs the object and paralyses
the purpose of the Act..."

It is also/not a case where an exception or exclusion
clause in a beneficial |egislation has been provided for
and, therefore, the decision of this Court in State of
Tri pura and Another. Vs. Roopchand Dasand O hers [(2003) 1
SCC 421] cannot al so be said to have any application

It is now well-settled that for the purpose of
interpretation of statute, same is to be readin its
entirety. The purport and object of the Act nust be given
its full effect. [See H gh Court of Gujarat & Anr. Vs,

Quj arat Ki shan Mazdoor Panchayat & Ors. [JT 2003 (3) SC 50],
I ndi an Handi crafts Enmporiumand G hers vs. Union of India
and OGthers [(2003) 7 SCC 589], Anmeer Trading Corporation
Ltd. vs. Shapoorji Data Processing Ltd. [JT 2003 (9) SC 109
= 2003 (9) SCALE 713 and Ashok Leyland Vs. State of Tamil
Nadu and Anr. [2004 (1) SCALE 224]. - The object underlying
the statute is required to be given effect to by applying
the principles of purposive construction.

We, therefore, are of the opinion that renedy for
paynment of conpensation both under Sections 163-A and 166
being final and independent of each other as statutorily
provi ded, a claimant cannot pursue his renmedies thereunder
si mul taneously. One, thus, must opt/elect to go either for
a proceedi ng under Section 163-A or under Section 166 of the
Act, but not under both.

In Kodal a (supra) the contention of the claimnt that
right to get conpensation is in addition to the no-fault
liability was, thus, rightly rejected. |In agreement wth
Kodal a (supra) we are also of the opinion that unlike
Sections 140 and 141 of the Act the Parlianment did not want
to provide additional conpensation in terms of Section 163-A
of the Act.

The question may be considered fromdifferent angles.
As for exanple, if in the proceedi ngs under Section 166 of
the Act, after obtaining conpensation under Section 163-A,
the awardee fails to prove that the accident took place
owi ng to negligence on the part of the driver or if it is
found as of fact that the deceased or the victimhinself was
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responsi bl e therefor as a consequence whereto the Tribuna
refuses to grant any conpensation; would it be withinits
jurisdiction to direct refund either in whole or in part the
amount of conpensation already paid on the basis of
structured fornmula? Furthermore, if in a case the Tribuna
upon considering the relevant materials comes to the

concl usion that no case has been nade out for awarding the
conpensati on under Section 166 of the Act, would it be at
liberty to award conpensation in terns of Section 163-A

t her eof .

The answer to both the aforementi oned questions nust be
rendered in the negative.  In other words, the question of
adjustrment or refund will invariably arise in the event if
it is held that the ampunt of conpensation paid in the
proceedi ngs under Section 163-A of the Act is interimin
nat ur e.

It is, therefore, evident that whenever the Parliament
i ntended to provide for adjustnment or refund of the
conpensation payabl e on the basis of no-fault liability, as
for exanple, Sections 140 and 161 in case of hit and run
not or accident, fromthe anpbunt of compensati on payable
under the award on the basis of fault liability under
Section 168 of the /Act, the sane has expressly been provided
for and having regard to the fact that no such procedure for
refund or adjustnment of conpensation has been provided for
inrelation to the proceedi ngs under Section 163-A of the
Act, it nust be held that the schene of the provisions under
Sections 163-A and 166 are distinct and separate in nature.

It is also not of nuch relevance that in terns of
Section 140 of the Act, the owner of the vehicle has been
fastened with the statutory liability and in Section 163-A
thereof both the owner as al so hi's authorised insurer has
been made so |iable.

In Sub-Section (5) of Section 140 of the Act the
expression "al so" has been used which is indicative of the
fact that the owner of the vehicle would be additionally
liable to pay compensation under any other law for the tine
being in force. Proviso appended to Sub-Section (5) of
Section 140 states that the anount of conpensation payabl e
under any other law for the tinme being in force is to be
reduced fromthe anpbunt of the conpensati on payabl e under
Sub- Section (2) thereof or under Section 163-A of the Act.

Ri ght to clai m conpensati on under Section 140, having regard
to the provisions contained in Section 141 is in addition to
any other right to claimconpensation on the principle of
fault liability. Such a provision does not exist in Section
163-A. If no anount is payable under the fault liability or
the conpensati on which may be received from any other | aw,
no refund of the anpunt received by the clai nant under
Section 140 is postulated in the Scheme. Section 163-A, on
the ot her hand, nowhere provides that the paynent of
conpensation of no-fault liability in terns of the
structured fornula is in addition to the liability to pay
conpensation in accordance with the right to get
conpensation on the principle of fault liability. It is

al so not correct to contend that the expression "any other
law for the tinme being in force" used in Section 140(5)
woul d i nclude any ot her provisions of the Mdtor Vehicles
Act. Had the intention of the Parlianent been to include
the other provisions of Motor Vehicles Act within the
meani ng of the expression "any other |law for the time being
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in force", it could have said so expressly. The very fact
that the Parliament has chosen to use the expression "any
other law', the same, in our considered opinion, would nmean
a law ot her than the provisions of the Motor Vehicles Act.
The provi so appended to Sub-Section (5) of Section 140 of
the Act is required to be given a purposive nmeani ng.

It is not in dispute that the claimof conmpensation
irrespective of the death or bodily injury nmay arise under
ot her statutes as, for exanple, Wrknen' s Conpensation Act,
Factories Act, Fatal Accidents Act and other acts governing
various industries including hazardous industries.

In the event, the notor vehicle in question is insured,
ultimately the liability would al so be fastened upon the
i nsurer having regard to the provision |laid down in Chapter
X'l of the Act. We may also notice that Rule 211(1) of
Guj arat- Motor Vehicle Rul es provides for the application for
conpensation in terms of Sub-Section (1) of Section 166 of
the Act. " Aclaimapplicationis to be filed in Form Conp.
A.  Rule 231 thereof provides for an-application for
conpensation in respect of liability without fault and for
the said purpose the clai mapplication prescribed therefor
isto be filed in Form No. CW. The very fact that
different forns had been prescribed as regard determ nation
of the final conpensation is al so suggestive of the fact
that both proceedings are neant to be final in nature.
Colum No. 10 in Form Conmp. A requires the claimant to give
brief particulars of the accident which would include the
nature and extent of fault on the part of the driver of the
vehicle, but no such colum is provided for in Form CWF
Subject to the said distinction, all other particulars
required to be furnished are al nbst identi cal

We may notice that Section 167 of the Act provides that
where death of, or bodily injury to, any person gives rise
to claimof conpensation under the Act and al so under the
Wor knmen’ s Conpensation Act, 1923, he cannot claim
conpensati on under both the Acts. The Mdtor Vehicles Act
contains different expressions as, for exanple, "under the

provi sion of the Act", "provisions of this Act", "under
any other provisions of this Act" or "any other |aw or
ot herwi se". In Section 163-A the expression

"notwi t hstandi ng anything contained in this Act or in any
other law for the tine being in force" has been used, which
goes to show that the Parlianent intended to insert a non-
obstante clause of wi de nature which would nean that the
provi sions of Section 163-A would apply despite the contrary
provi sions existing in the said Act or any other |aw for the
time being in force. Section 163-A of the Act covers cases
where even negligence is on the part of the victim - It is
by way of an exception to Section 166 and the concept of
soci al justice has been duly taken care of.

Concl usion :

We, therefore, are of the opinion that Kodal a (supra)
has correctly been decided. However, we do not agree with
the findings in Kodala (supra) that if a person invokes
provi sions of Section 163-A, the annual incone of Rs.

40, 000/ - per annual shall be treated as a cap. In our

opi nion, the proceedi ng under Section 163-A being a socia
security provision, providing for a distinct schene, only
those whose annual inconme is upto Rs. 40,000/- can take the
benefit thereof. Al other clainms are required to be
determined in terns of Chapter Xl I of the Act.
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However, in this case, we nay notice that the parties
have proceeded to file two applications - one, under Section
163- A and anot her under Section 166 of the Act. Both have
been entertained. Both the Tribunal as also the H gh Court
have proceeded on the basis that the ampbunt of conpensation
under Section 163-A is by way of an interimaward and the
same woul d not preclude the claimnts to proceed with his
claimmade in ternms of Section 166 of the Act. It is
submtted at the Bar that the appellants have wthdrawn 50%
of the ampunt and rest of the ampbunt has been invested. The
appel l ants have |l ost both of their parents in the accident.
Only one of the appellants at the relevant tinme was a najor
It appears that 70% of the amount pernmitted to be wi thdrawn
has been deposited in the Fixed Deposit. W agree with the
submi ssion of M. Banerjee-that the claimof the appellants
made under Section 163-A be treated to be one under Section
140 of the Act and upon adjusting the amounts provided for
t hereunder, the appellants may refund the rest thereof to
the insurer:

Keeping in viewof the limted questions posed before
us, in our opinion, it is not necessary to go into the
pur ported di screpancies existing in the Second Schedul e of
the Act.

We, for the reasons aforenentioned, do not find any
merit in the review applications which are disnissed.

So far as Civil Appeal Nos. 3126/2002 and 3127/ 2002 are
concerned, we in exercise of our jurisdiction under Article
142 of the Constitution direct that the clai mapplications
of the appellants under Section 163-A of the Act be treated
to be applications under Section 140 thereof. The anount
invested by the Tribunal may be allowed to be wthdraw by
the respondent - Insurance Conpany.  The appel |l ants shal
refund the excess anopunt withdrawn by them after adjusting
the anount payable in terns of Section 140 of the Act and
the interest which would have accrued thereon shall be

adj usted towards the conpensation received by the clai mant
within four weeks fromthe date of comunication of this
order whereafter, the Mtor Vehicles Accident d ains

Tri bunal shall proceed to deternmine their claimpetitions
filed under Section 166 of the Act in accordance wi-th | aw.
This order shall not be treated as a precedent.

Section 163-A was introduced in the year 1994. The
executive authority of the Central Government has the
requisite jurisdiction to anend the Second Schedul e from
time to time. Having regard to the inflation and fall /in
the rate of bank interest; it is desirable that the Centra
Covernment bestows serious consideration to this aspect of
the matter.

Subj ect to the aforenentioned directions, the appeals
and the review petitions are dism ssed. No Costs.




